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TN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD. ‘

0.A.No.2613/97.

/
Date of decision: 23rd December, 1997.

Between:

smt. D.Appalanarasa. .o Applicant.
and

1.Admiral Superintendent, Naval Dockyard,
: Visakhapatnam, -

2. Lieutenant Asst. Manager ($55),Naval Dock-
yard, Steem Survey and SDSs Department,
Naval Dockyard, Visakhapatnam. Respondents.

counsel for the applicant: Sri S.Kishore.
Counsel for the respondents: Sri V.Vinodkumar.

CORAM : . *

Hon'ble Sri R.Rangarajan,Member (&)

Hon'ble Sri B.S.Jai Parameshwar, Member (J)
" JUDGMENT .

(per Hon'ble sri B,S.Jal Paramesfiak,Méiber (J)

.Heard Sri s.Kishore, the learned counsel for

the applicant and Sri V.Vinodkumar, the learned counsel
for the respondents.

The applicant herein was appointed as unskilled
Labourer on 4-6-1991 on compassionate grounds on.the death

of her husband who was working as a regular un-skilled

labourer with Token No.6196 in the resppndents' organisation,
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The applicant states that she has been continuing since - -
4-6~1991. Earlier the applicant had filed O{A.No.1308/96
for regularisation of her service in the Department. The
said O.A., was decided on 13-11-1996 directing the spplicant
to awagit the decision of the respondents for a reasonable

. .l w% ”~ -
period whi¢h originally %E reckoned as six months, It
appears that the respondents have not taken any decision

.

as regards the regularisation of the services of the

applicant.

Hence the applicant has filed this 0.A., to
declare that the inaction on the pa;t'of th%ﬂrespondents
-inrno£ regularising the services of thé applican; as
un-skilled labourer ié arbitrary, illegal and unsustainable

and consequential benefits from the date of initial appoint-
ment as on to=date in the interests of justice.

Since the respondents havé not éakep any deci;ion
'to.regularise.the services -of the applicant, we feél it'prépeﬁ
to relterate the earlier direction given inlO.A.1308/§6
dated 13-11-1996 and to direct the respondents to take a
dec;sioﬁ‘on the*queséion of regularisation of the serv;ces

of the applicant and to inform her within two months from

Y
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the date of receipt of a copy of this Judgment, B
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With the ébove directions, the 0.A., is disposed of’

at the admission stage itself.! No order as to costs.

+870AI PARAMESHWAR, R.RANGARAJAN,
MEMBER {J) : MEMBER (A)

D.ate: 23==12--1997, ﬂ"‘%f
__________ |

Dictated in open Court, DR

S5SS.
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Cepy ta: L |

1.
2,
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Admiral guparintam ent, Neval Deckysrd, Visakhapatnam,
Lisutenant Asst, Manager, (855), Naval Deck Yard,
Stedm Survey and S5DSs Department, o _

Naval Deck Yard, Visakhapatnam,

Ona cepy te Mr,5.Kishere,Advscate,CAT,Hyderabad,

One cepy to Mr.V.Vinad Kumar, Add1l,CGSC,CAT,Hyderabad,
One cepy te HBSJIP,CAT,Hyderabad, |
Ons cepy te D.R(A),CAT,Hyderabad,

Cne duplicate cepy.
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